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We did not like to admit his case and unnecessaril 

keep this matter pending, because, by that process, the 

. disciplinary proceeding may be stayed. 

The petitioner was chargesheeted wherein several 

allegations were made. All the allegations were held to be 

not established, though one charge relating to Isappropriation 

was said to have been proved. The petitioner as removed from 

service. The petitioner preferred an appeal before the 

ppellte authority and the appe1lte authority has sent back 

the case to the:disciplinary authority for denovO inquiry.This 

is sought to be quashed. 

We have heard Mr.B.STripathy, learned counsel for the 

petitioner and Mr.Ashok Nishra, learned Standing Counsel. We 

do not find this to a  fit case for quashing of disciplinary 

proceeding. On the contrary, we would direct the disciplinary 

authority to give necessary directions to the Inquiry Officer 

that he must complete the, inquiry within 120 days from the 

date of receipt of a copy of this order and he should submit 

his report to the disciplinary authority within 120 days and 

within 30 days therefrom'the disciplinary authority must pass 

final orders according to law. In case the petitioner des 

not cooperate and seeks adjournment, the inquiry officer ry 
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.1 I 27.7.9 must specifically record this fact, and the period of 

adjournment obtained by the petit ioner shall be added to 

120 days. Tn.asecth disiiinayraUthOrity des not dispose 

of the matter by the date fixed, serious view would be takep 

by this Bench. 

send a copy of this order to the opposite parties and 

a copy of this order be made available to the counsel for both 

sides, 	 4 
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